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National Open School
5677. SHRI V. GOPALSAMY: Will the

Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the structure of the National Open
School,;

(b) the members of various decision
making bodies;

(c) when each one was nominated in the
past, period of tenure and other details
thereof;

(d) how many top officials were re-
lieved/discharged in the recent past;

(e) the details thereof in each case;
(0 when did each one was appointed;

(g) what is the present tenure of present
Chairman and when it will be over; and

(h) when did initially he was appointed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPTT. OF EDU-
CATION AND CULTURE) (KM. SEL-
JA): (a) The Memorandum of Association
and Rules & Regulations of National Open
School Society provide for the following
bodies for discharging the fun-tions of the
Society:—

(a) The General Body
(b) The Executive Board



